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tan photographs of missing defence 
personnel; and

(b) if so, the steps being takes in
this direction?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
KAO: (a) During recent visit to
India of the Pakistani delegation led 
by Mr- Agh<a Shahi, there was an 
informal agreement to the effect that 
both 'sides could supply photographs 
and fresh evidence relating to mis-
sing defence personnel so that an-
other attempt to locate them could be 
made.

(b) Government is in the process 
of collecting the necessary material.

SHRI KAMAL NATH; Sir, it is 
rather unfortunate that even after
l l  years Defence personnel continue 
to be termed as ‘missing’ . But now 
it is a redeeming feature th-at some 
agreement has been arrived at- The 
hon. Minister has stated that an in-
formal agreement has been reached 
during the recent visit o f Mr. Agha 
Shahi. I d0 not understand what is 
meant by <an 'informal' agreement. 
What is the difference between a 
‘formal’ and ‘informal’ agreement? 
Because, if it was ‘informal’ as I 
understand i t . ..

MR. SPEAKER: Is it not like ‘con-
sideration* and 'active consideration’ ?

SHRI KAMAL NATH; If it was 
•informal* as I understand it, Mr. 
Agha shahi is no more there as their 
External Affairs Minister. Then that 
formality in the informal sense would 
have disappeared.

MR. SPEAKER; Agreements are 
not between persons, they are bet-
ween governments.

SHRI KAMAL NATH: The hon.
Minister has in an interview given to
the Jung newspaper in Karachi
stated... _

DR. SUBRAMANTAM SWAMY: 
which hon. Minister?

SHRI KAMAL NATH: The con-
cerned hon. Ministers. He had stated
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that the relatives of ‘missing’ Defence 
personnel would be contacted for 
getting some more details and getting 
photographs. I would like to know 
this. Have any relatives been con-
tacted and has any success been 
achieved in getting their photographs 
and other details for sending further’ 
communication to the Pakistani 
authorities?

SHRI P. V. NARASIMHA RAO: 
Sir I understand that the Defence
Ministry is doing this work, i  do ntft
know the exact number of photo-
graphs collected so far. But I pre-
sume that they are doing it as quick-
ly  as is warranted under the circum-
stance. ‘

SHRI KAMAL NATH; Sir, in reply 
to Unstarred Question which I had 
put on 25-th of February this year, 
i.e., Question No, 789, the hon. Minis-
ter had replied that thcre were 300 
Indian nationals believed to he de-
tained in various jails in Pakistan out 
of which 40 had been classified as 
Defence personnel. So, if 40 had eeen 
identified to be Defence personnel, I 
do not think there should be any 
question o f classifying them as ‘miss-
ing’ . Similarly, there was an answer 
relating to the Pakistani nationals who 
are in jails here. These 49 Indian 
nationals at least had been identified. 
So, I would like to know from the 
hon. Minister that in respect of those 
who have already been identified, who 
are 49 in number, whether any efforts 
have been made to bring them back 
to the country and if go, by what time 
are they expected back in this 
country.

SHRI P. V. NARASIMHA RAO: 
There is a misunderstanding here. 
Out of 300 Indian nationals believed 
to be under detention, 40 are Defence 
personnel.

SHRI KAMAL NATH; I am sorry, 
it was mis-printed. It is not 49, it is 

■ 40.

SHRI P. V. NARASIMHA RAO: 
Now they are believed to be missing
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cause it has not been, established that 
they were killed. That is the pre-
sumption 0n which this conclusion has 
been based and we hav^ certain evi-
dence, which we have passed ‘ on to 
-the Government of Pakistan, to show 
that it cannot be concluded that they 
have been killed. Therefore, they 
should be presumed as being alive 
So, it is in this manner that we have 
represented to them and they have 
taken our representation. Earlier, 
they said that they had made a 
search, but had not been able to locate 
these personnel. This has been going 
on for several years, now and several 
times this matter has been raised. The 
latest position is as I have just stated.

SHRi 1NDRAJIT GUPTA: Sir, this
matter has been raised on and off in 
this country many times in Parlia-
ment as well as in the press outside 
as well -as, I think, by relatives of 
the missing people concerned. I would 
like to know this. When the Govern-
ment says that 40 persons have been 
identified, I presume they have been 
identified only by our Government. 
The Pakistan Government did not 
identify them as defence personnel at 
all. What I would like to know is 
does he feel after the recent talk he 
had with Mr. Agha Shahi, represent-
ing the Government of Pakistan, that 
there is some change in the attitude 
of the Pakistan Government towards 
this question, because previously they 
had flatly denied that any defence 
personnel were still in their custody 
anywhere?

Now he has said that an agreement 
has been reached and that searches 
would be made again to try to locate 
them which ips0 facto presumes that 
the Pakistan Government no longer 
holds the view that they are not there 
at all or they are not alive. In the 

course of discussion, has anything
hopeful emerge^ from the Pakistani 
side t0 which we can look forward?

SHRj P. V. NARASIMHA RAO,: It 
is very difficult to make a nuance 
like that. They have been telling us, 
Tight through, that they have made

a complete Search and they have not 
found these personnel. Thev have 
said the samething during the recent 
visit also. But when we pressed them 
that they should make another search, 
and yet another search, they have 
agreed and during our conversation 
the suggestion came up that photo-
graphs and other evidence, if any, 
would be make available in addition 
to that already made available. This 
is how, it has happened. I cannot say 
that there is any change. But the point 
is that the very fact that the Pakistan 
Government have agreed once again 
to make a search is significant and we 
have to take it as such.

News item captioned "Hanrful Drugs”

*168. SHRI HARINATHA MISRA: 
Will the Minister of HEALTH AND 
FAMILY WELF'ARET be pleased to 
state:

(a) whether Government's attention 
has been drawn to the editorial com-
ments of the Indian Express under the 
caption; “Harmful drugs” , as published 
in its issue dated the 18 January, 1982;

(b) if so, whether the recommenda-
tions of the Drugs Consultative* Com-
mittee, reported in a recent issue of 
the Indian Journal of Medical Sciences 
were, in fact, submitted to Govern-
ment last September;

(c) whether the suggestions are still 
to be implemented nearly five months 
after they were submitted;

(d) whettter the World Health Orga-
nisations has repeatedly pointed out 
that the medicinal needs of the people 
in the Third World countries can be 
met by 200 drugs and in fact the 
Hathi Committee has narrowed down 
the number to 116; and

(e) if so, whether over 15,000 drug 
formulations continue to be sold and 
prescribed in India and if so, the 
reasons and justification for the same?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND); (a) to (e) A statement 
is laid on the Table of the Sabha.




